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Title: Discussion regarding Centre-State Relations.
MR. CHAIRMAN: The House shall now take up Item No.27, Discussion Under Rule 193.

SHRI BASU DEB ACHARIA (BANKURA): Chairman, Sir, I was trying to find out as to how many times this House had
discussed on such an important issue like Centre-State relations. I found that only in 1968 the Lok Sabha discussed Centre-
State relations. After 1968 there had not been any discussion on Centre-State relations.

16.09 hrs (Shri Inder Singh Namdhari in the Chair)

Sir, 1968 was the first time when this House discussed and debated this important issue and that also remained
inconclusive. The debate was not concluded. In 1967 Assembly elections, there had been changes in the number of States;
Uttar Pradesh, Bihar, West Bengal, Tamil Nadu, Punjab and in a number of other States. The demand started coming from
various State Governments that the Centre-State relations should be restructured.

Sir, our Constitution, although has a federal structure, is unitary in character. There is always a trend of over centralisation
of power in the hands of Centre by weakening the State, although, there was a decline in the use of Article 356 in the
recent period. It is because of the coalition Government which is at the Centre for the last one and a half decade. It is also
due to the fact that in various States, the Governments run by different political parties or by coalition. What we have seen
in the past is that there were political interventions like removing of the State Governments and dissolving State
Assemblies by the use of Article 356 by the Central Government.

It all started from Kerala in 1959. At that time, the first elected Communist Government was removed by using
Article 356. Then again in 1968 and 1969, the same Article was used to remove the elected State Government in West
Bengal.

Sir, in 1983, there was a conclave in Srinagar. For the first time, a non-Communist Chief Minister organised a conclave in
Srinagar, where a number of political parties like Akali Dal, National Conference Party, Republic Party of India, Telugu
Desam Party and all the Left Parties attended it. There, the then Chief Minister of West Bengal, Shri Jyoti Basu submitted a
note and I quote:

"Contrary to what is generally argued, the devolution of economic powers, resources and decision making,
instead of weakening the Centre, would actually strengthen its base."

Subsequently, there had been a number of conclaves and many political parties attended them as also took Resolutions on
different aspects of Central-State relations. They had also made certain recommendations. Different parties like DMK had
also met and took Resolutions. Then, Akali Dal also took a Resolution in its Anandpur Sahib Resolution.

The autonomy of States was gradually eroded after the Independence. We have seen that how the autonomy which
was given to Jammu and Kashmir at that point of time was gradually eroded after its secession or merger with India. Then,
there was a demand for restructuring of the Centre-State relations.

When there was a demand to strengthen the autonomy of the States, for the first time the Government of India
appointed a Commission under the Chairmanship of Justice Rajinder Singh Sarkaria. ...(Interruptions)

MR. CHAIRMAN : Hon. Member, please address the Chair.

SHRI BASU DEB ACHARIA : To a great extent, the Sarkaria Commission also recommended for more centralization of
power in the hands of States. That Commission submitted its report in 1988. What is the fate of that Commission? Although
the Commission has not touched vital and important aspects of Centre-State relations, like article 356, devolution of
revenues to the States, role of Governors, etc., but it was widely expected that to whatever extent the Commission
recommended the changes, they will be accepted.

Only two important recommendations were there. One was allowing the municipalities to issue interest free bonds and
second was to permit consignment tax to the State Governments. These two recommendations were not implemented by
the Central Government because we have not seen the Action Taken Report. The Sarkaria Commission submitted its report
in 1988 and the Government of India has not submitted any Action Taken Report on its recommendations.



Now people have forgotten the Sarkaria Commission. What we are seeing these days. Since we achieved Independence,
there have been changes in our polity, in the social system and in the economy. Gradually, we found that many of the
subjects which were in the State List like education, during emergency period by amending the Constitution, 'education'
was brought in the Concurrent List. To have more control over the subject, this subject was brought within the Concurrent
List.

We have seen during this period how the powers of the States have been encroached upon. In the recent period also,
disturbing approach was being taken by the Central Government. One such matter is the proposal to set up NCTC which we
have discussed here. Public order is the first entry of the State List. Although it is the first entry of the State List, by setting
up NCTC the central para-military force can inquire into any incident, can take action, can arrest people, etc. Public order
which means law and order is the responsibility of the State Government. The proposal to set up NCTC is nothing but
encroachment upon the power of the State.

Similarly, they have amended the RPF Act. Many of the Chief Ministers have objected to it. I have seen the statement of
the Chief Minister of Odisha, Shri Naveen Patnaik in this regard. The law and order even in the Railway premises and
colonies is the responsibility of the State Government. This is the first Entry in the State List. The responsibility that is
being discharged now by the GRP which is under the State Government would henceforth, after the amendment of the RPF
Act, be discharged by the RPF. They will have the right to arrest and prosecute and also if there is any criminal activity in
the premises of the Railway colonies, it would be the RPF who will be discharging the responsibility of handling it and not
the RPF. Similarly, additional powers have also been given to the BSF. They can enter into any village in a civil area and can
discharge the responsibility which is being discharged by the State police. Such a thing also is being sought to be brought
in. That is why there has been a growing demand to have a re-look into the entire aspect of the Centre-State relations.

In the Common Minimum Programme in UPA-I, it was stated that the Sarkaria Commission had last looked at the issue of
the Centre-State relations over two decades ago. Nothing has been done in regard to the Sarkaria Commission. I would like
to know from the hon. Home Minister, when he will get the opportunity to reply to the debate, as to how many
recommendations of the Sarkaria Commission has been implemented, if any of the recommendations of the Sarkaria
Commission has been recommended so far. The Sarkaria Commission had last looked at the issue of Centre-State relations
over two decades ago and it was mentioned in the Common Minimum Programme of the UPA-I that UPA will set up a new
Commission for this purpose keeping in view the sea changes that have taken place in the polity and the economy of India
since then. The Government itself had admitted that sea changes have taken place in the polity and economy of India in
these two decades and that there should be a Commission. Another Commission was constituted in the year 2007. =z smubt
DR of FolRN oI 31T 3 MUY Adtelol § 32 &) MU eI Ficfl JoIrRn e, arge A Jerekor f&=m em; We extended external support to the
Government and because of the insistence of the Left Parties this was incorporated in the National Common Minimum
Programme. It was drafted by the present Home Minister, Shri P.Chidambaram. We endorsed it. We had supported some
pro-people measures. Our support was not to the Government, but to the National Common Minimum Programme of UPA-I.
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Another Commission was constituted in 2007 under Justice M M Punchi. I have brought with me all these Reports. These
are all voluminous Reports. There are at least 12 volumes that are kept in the library. One can go and see the volumes. I
do not know whether Shri Chidambaram has gone through these Reports or not. I have seen that a questionnaire was sent
to the various political parties and the political parties responded to the questionnaire of the Commission. They sent their
written replies. The Committee submitted its Report in the year 2010. I do not know whether it has been laid on the Table
of the House or not. What has happened to the Action Taken Report? There is no Action Taken Report. As was done in the
case of Sarkaria Commission, the same has been done in the case of the Report of Justice M.M. Punchi's Committee also.

What are the problems in regard to the strengthening of Centre-State relations? What are the hurdles in it? Why is there a
demand and that demand is growing? It is because the State Governments are not getting justice from the Central
Government.

Article 356 will remain in the Constitution. Although after 43 years of adoption of our Constitution, Inter-State Council
was constituted in 1990 in order to adjudicate or in order to address the Inter-State disputes or the non-financial disputes.
How many times has this Inter-State Council met during these 22 years? So far, it has met for ten times. The last meeting
was held in 2006.



I was trying to find out the decision taken in the Inter-State Council on various important issues. The Inter-State
Council also discussed about various issues.

Our experience is, after passage of a Bill in the Assembly, it goes to the Governor. The Governor takes undue time to
give his assent. The same happens with the President also. The President here means the Home Minister. Unless the Home
Minister agrees, how can the President give his or her assent?

So, Inter-State Council took decision that there should be some time limit about this. Has that decision been
implemented? No. That decision has not been implemented. The decision was taken by the Inter-State Council under article
263. Article 263 provides for an Inter-State Council but it was constituted after 43 years in 1990 during the period of NF
Government. During the National Front Government, the Inter-State Council was constituted.

The Inter-State Council also discussed about the role of Governors. This House has discussed it. It is not that we
have not discussed it. We have discussed some of the aspects of the Centre-State relations and one such aspect is the role
of Governors.

We have also discussed article 356. How many times was article 356 unjustifiably imposed ? It was imposed for 104
times without any justification. se¥ orar Sft @1 w6 3| @91 A« el it @1 Wieler & 33 A Beten of orw o1 6 o) Fered)) ot vl of
a1 fOretr fern e, sirotur o sft arer Premr form a1, A9 of 311 et Ry e, cifcpor 841 316 A &b o1l &4 olal St DI IR} ug A acol oidl ol
3T oIl aeol aldl {5l s 9 of St @ aietdt 3 ...(Interruptions) The DMK did it silently and not so vocally. I know it because
I am in this House for the last 32 years. In the last 32 years, we could not discuss this issue. So, today my request to the
Chair would be to allow me to speak at length.

MR. CHAIRMAN: Are you not speaking at length? You are speaking at length. There is no interruption in the House.
...(Interruptions)

SHRI BASU DEB ACHARIA : When I first became a Member in 1980, six State Governments were removed. They were,
Madhya Pradesh, I think Uttar Pradesh, Haryana, Punjab, Rajasthan and Tamil Nadu. The West Bengal Government was not
dismissed. They could not touch West Bengal in 1980. In 1980 itself we got an opportunity to discuss the use or misuse of
article 356 and as to how politically it was misused. There was a suggestion that there should be a safeguard. Now, they
cannot use it because it is a coalition Government and they do not have majority in both the Houses. They do not have
majority in Rajya Sabha. So, they are afraid to do it. It is also due to the Supreme Court's judgement in the S.R. Bommai
case. Of course, after that case also they tried to do it, but failed. That was because once it was approved here, but they
could not take it to Rajya Sabha, the other House as the Government was in minority there. There is a need to provide
enough safeguards so that it is not misused. They have not accepted this suggestion.

The second aspect in the Centre-State relations is the role of Governors. We discussed it here in this House as to how
Governors are also used for political purposes. I remember, even though Shri N.T. Rama Rao had a clear majority, he was
removed. Nobody from the TDP is present here now in the House. After the removal of Shri N.T. Rama Rao we observed
bandh in West Bengal, though West Bengal is far away. We did it because it was an attack on parliamentary democracy.
What happened? After one month, his Government was restored. ...(Interruptions) The DMK Government was dismissed.
Then, the AIADMK Government was dismissed one after the other.

The Left Front Government was dismissed in 1967 and in 1969. The first elected Communist Government in Kerala was
dismissed in 1959. So, there is a need for a safeguard in the system.

My question is: Is there a need for the post of Governor? We are against the post of Governor. Can you find anywhere in
the world the post of Governor, a person appointed or nominated by the Union Government to the State Government? Can
you give such an example anywhere else, in any other country? We have that here in our country. If at all you want to
continue with the post of Governors, as per suggestion given in the Inter-State Council that there should be a change in the
procedure for the appointment of Governors, it should be changed. Justice Sarkaria also recommended change in the
procedure of appointment of Governors. What was the recommendation of the Justice Sarkaria Commission?
...(Interruptions)

MR. CHAIRMAN: Achariaji, you are a very, very senior Member. I have already given you half-an-hour. How much time do you
want to take?

SHRI BASU DEB ACHARIA : Sir, I have not yet come to the very important point and that is about devolution of financial
powers. It is the most important point. ...(Interruptions) This debate will remain inconclusive. Today, the debate will not be
concluded. So, Sir, let me speak at length. ...(Interruptions) 1 am now giving suggestions. ...(Interruptions)



MR. CHAIRMAN: Shri Kalyan Banerjee, he is a very senior Member. Therefore, I have asked him to complete. I have already
given him half-an-hour.

...(Interruptions)
MR. CHAIRMAN: I think you have spoken at length. You please conclude.
...(Interruptions)

SHRI BASU DEB ACHARIA : Sir, I have not yet touched the most important point about devolution of financial powers. That
is most important point.

MR. CHAIRMAN: Achariaji, please be fast.

SHRI BASU DEB ACHARIA : Now, the recommendation of the Sarkaria Commission was that the Chief Minister will send
the list of three eminent persons to the hon. President of the India. Out of these three, hon. President will nominate one as
Governor to that State. The Sarkaria Commission's recommendation was "no person who is active in politics should be
appointed as Governor'. They have violated it. ...(Interruptions)
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SHRI BASU DEB ACHARIA : The Chief Minister will send the names to the hon. President and one of the three eminent
persons would be appointed as Governor. The recommendation was within three persons, not more than three persons.
That was the recommendation of the Sarkaria Commission.

Sir, another important aspect is devolution of financial power. Now, I have the figure of 2004-05. All the development works
are being undertaken by the State Government. ...(Interruptions)
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MR. CHAIRMAN: Please conclude now.

SHRI BASU DEB ACHARIA : Sir now, I am coming to the important point. There are a number of points. Initially, I
requested you to please allow me to speak at length because there are many Members who want to speak.

Sir, this debate is taking place for the first time after 1968. I have the figure of 2004 and 2005 where we have seen that
Rs.3,37,000 was spent by the State Governments all put together. How much has the Central Government spent in that
particular year? It was to the tune of Rs.2,42,000 crore. Shri Chidambaram, this is the RBI figure. So, 60 per cent is being
spent by the State Governments for the development work and 40 per cent by the Central Government. How much fund are
you providing to the State Governments? It is 32 per cent. Now it came down during this period. We fought with the UPA-I
Government. In the Common Minimum Programme, it has been incorporated. It is now 32.5 per cent. That is the devolution
of revenue through the Central taxes collected by the Central Government. That collection was done in the States. What is
the share of the State Governments? It is 32.5 per cent. So, a major responsibility of development is that of the State
Governments. You are giving money. It is not a dole. It is the right of the State governments. How much money are you
giving to the States? It is 32.5 per cent.

What were the recommendations of the Finance Commission? It is not the Inter-State Council which does it. It cannot
recommend on financial matters. The Finance Commission recommends. It has not recommended 50 per cent. So far, it has



not been recommended by any of the Finance Commissions. The Memorandum has been submitted by all the Finance
Ministers, even the Finance Ministers of the Congress-led Governments to the Twelfth Finance Commission, again to the
Thirteenth Finance Commission and to the Finance Minister. We have also made this demand on the floor of this House that
it should be 50 per cent. Why is it 32 per cent? Why is it not 50 per cent? The point is that 50 per cent of the Central Taxes
collected by the Central Government should be provided to the States. What is the difficulty?

Then, I come to taxation on residual matters. In the case of residual subjects, Parliament has the exclusive right. The
Central Government has the exclusive right and the State has no right. Why? To enact legislation on residual matters, why
should the State Governments be deprived of this?

Similarly, about taxation on residual matters, why it should be the exclusive domain on the Central Government? Why not
the State Governments do it and get a share out of it?

In regard to royalty and Cess, we have been arguing and fighting in this House with him when he was the Finance Minister
earlier also. In addition to the royalty on coal, the Government imposes cess. The Government of West Bengal went to the
Supreme Court. The Supreme Court gave a judgement in favour of the State's right to impose cess. In spite of that, for
many years, the State Government of West Bengal was deprived of Rs.5000 to Rs.6,000 crore. Revision of royalty is also at
the mercy of the Central Government....(Interruptions) Why royalty is not decided at the State Government's level?

MR. CHAIRMAN : Shri Acharia, please listen to me. I am putting the facts before you. Two hours' time has been allotted to this
item under Rule 193. I have given you 40 minutes. What time is left for the other parties?

SHRI BASU DEB ACHARIA : I will take another 10 minutes.

MR. CHAIRMAN: Not 10 minutes, you take five more minutes. You are one of the senior-most Members. I have already given you
40 minutes.

...(Interruptions)
MR. CHAIRMAN: He is a senior Member. Therefore, I have honour for him.

SHRI BASU DEB ACHARIA : Netaji would honour the next point. ...(Interruptions) A large number of Centrally sponsored
schemes, designs of the scheme, estimates of the schemes and everything is done by the Central Government and imposed
upon the State Governments. He has drafted the National Common Minimum Programme, where it has been incorporated
that all the Centrally-sponsored schemes will be transferred to the States, along with funds. Why that have not been
transferred? They have decided that the Central Government's contribution will be 60 per cent and the States will have to
contribute 40 per cent as matching grant. In the case of Sarva Shiksha Abhiyaan, it is 50:50. Why should the Centre impose
on the State Governments? Why can't allow the State Government to decide on those schemes? Why can't you transfer
those Centrally-sponsored schemes to the State Governments so that the State Governments will undertake
implementation of the schemes?

About the international treaty, we have raised this issue before WTO was signed. We have seen the Agreement which was
signed — the GATT Agreement — and which have impact on the States in agriculture.

MR. CHAIRMAN: Please conclude.

SHRI BASU DEB ACHARIA : There is a demand to the effect that before the ratification or signing of any international
agreement, it should be discussed in the House; it should be approved by the House; and then, the Government should go
ahead with ratification or endorsement or signing of the agreement.

The Central Government has every right to borrow from the market. Their share is 85 per cent. The State Governments will
not be allowed to borrow more than 15 per cent from the market; the Central Government can borrow. ...(Interruptions)

After 1991, post-1992, after the introduction of the new liberal economic policy, there have been changes .
...(Interruptions) There has been a paradigm shift in the economic strategy. Now, conditionalities are imposed on the State
Governments. ...(Interruptions)

MR. CHAIRMAN: There are constraints before the Chair. What can I do? He is one of the senior-most Members.

Please conclude, Shri Acharia.
...(Interruptions)

SHRI BASU DEB ACHARIA : There are Accelerated Power Development Programme and the Reforms Programme. Unless



the State Governments adopt reforms, unless the State Government agree to certain conditions, then, financial assistance
would not be given to the State Governments. Why are you imposing conditionalities on the State Governments? This has
been initiated since 1991 after the Government of India adopted the new liberal economic policies. The same is about the
FRBM. ...(Interruptions)

MR. CHAIRMAN: Please conclude now.

SHRI BASU DEB ACHARIA : I am concluding. There is further attempt to encroach upon the domain of the State
Governments. Unless more autonomy is given to the State Governments, both financial as well as administrative, the
country cannot be strong. By making the States strong, we can make the country strong and we will be able to keep our
country united. That is why, there is a need to review the policy. The Government should seriously think over it and the
suggestions that were made in the past in order to restructure the Centre-State relations should be accepted without
further delay. We do not want any more committee to be constituted on this issue. If a committee is constituted, they will
deliberate on the issue, they will produce a voluminous report and no action will be taken by the Government. So, some of
the recommendations which have already been made in the past can help to restructure the Centre-State relations and that
is the need of the hour.

MR. CHAIRMAN : Achariaji, while you were speaking, you were frequently saying that you want to speak at length. I wanted to
know as to what is the measurement of that length! But you have taken 50 minutes!
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"The Preamble to the Constitution makes it clear that in the people of India vest the legal sovereignty while
the political sovereignty is distributed between the Union and the States. The Constitution of India cannot be
said to be truly federal in character as understood by the lawyers in the United States of America. Under our
Constitution, the State, as such, has no inherent sovereign power or autonomous power which cannot be
encroached upon by the Centre. Indian Constitution has, in it, not only features of a pragmatic federalism
while distributing legislative powers and indicating the spheres of governmental powers of State and Central
Governments, it is overlaid by strong unitary features particularly exhibited by lodging in Parliament residual
legislative powers and in the Central Government the executive power of appointing certain constitutional
functionaries including High Court and Supreme Court Judges and issuing appropriate directions to the State
Governments and even displacing the State Legislatures and the Governments in emergency situations vide
articles 352 to 360 of the Constitution."
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"That there should be a Union of India dealing with three subjects, Foreign affairs, Defence and
Communications having the powers necessary to raise the finances required for these subjects. The Union
should have an Executive and a Legislature of representatives chosen from British India and States. All
subjects, other than the Union subjects and all residuary powers, should vests in the Provinces. The States
would retain all subjects and powers other than those ceded to the Union."
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"That the Constitution should be a federal structure with a strong Centre."
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SIFId T, 330l AB A D2 ORI 6 3PR 91 DI U I8l 3, RAVS 66l 3, 3IB! dGoll 5, FAPRI Dol 3, Al g el ol aize and there
should be three exhaustive lists — Federal, Provincial and Concurrent sfiz it ¥fsrsw3t urat 8, § g IPR & Ul ol aifae, s
IRPR! F url ol Bloft aifde) s st @1 srldlGel aar A S1. R siis®2 of sof osal W fapem With you permission, I quote,
Chairperson, Sir. The Drafting Committee wanted to make it clear:

"Though India was to be a federation, the federation was not the result of an agreement by the States to join
in a federation, and that the federation not being the result of an agreement, no State has the right to secede
from it."

5ol uReferell 3 81 B Adenford sidl @I ot g3n BRI vd AorD Bg DI SADI I fiig Tolld2 3AD Dg I 3w srm ad 1950 A 1967
D A Sl 3 DG, FollH A B T2 I DIS RAGT 963 o1l &8 3R ar! Sft Sl ws 38 &6 af 1967 31 S Siz-wioRft 3@ Joff, Al v
uf¥afeia Reifer 3 g IRDPR o s Al b D Su2 Tdt Bl DI SFA & 3112 & DPisRI DI IRPR i, offerdt sfar aielt i PR oft Breror
uactl gormRifors e Afifer o1 ad 1968 3t sioer o 3P a6 IR B G 3, 3R B Gorp 9 srePI-3rereT ygoll 3 B 3odl 28, ua,
3R1 3l 3= ud 3 3ol 28 PRIB! AFeeR R 38 g DR of 1983 3 pifrn ool oI sioel fsen fortor 1988 3 ameft Riwifsdl <t
3| RISa IR St 95 AforR e &, I IoId! oIl ITel drgen b IRPIRRN Ddtorer b 248 Rrwrfelt 3 3 149 Rroif¥ell ol vaRite fpen
SRI, <IFL fpe| 18 91 3 oldl B 381, s T 33 Yt paftaral oH RFuld 3 forxft 3, oIt saren smart Sft of &= o) ciftpel oIsd & gor 3 T3t
gforan 3 dgd wst dfer &%) AR Ja faxaR sk, ydi 2RI 3 ARRIAIG A9 8l SR, IADT 3R AR U2 ot Sxdol @1 fremr sfiz uiar srgcayol it
8S oled O GIID ¥| AW Usel IGRIDWI, BRIol B I8 TSI UIRRI9T IRDRI A Ysde Adce i [l 3AD A-A1e SIcdtol DI A3DIL dololt
91% Bl orft - Fog at off sl ars=ll 3 ofty 73ai ud 74at Aifdemet ool P B3 RRRY YarKdl ot iz wRyfoiRiferdtsr @ Adenfore gt far s
#3I poft-poft 33reft Bl 3 b 31 g 3 Sl el fAbgim2u1 dI amrerd @ 3, d Pg A Al drpd Alad 3, ciftpol g ATDd 3MB! A UARIAL Dl
diiz RYforRiiferctsr @I ol & fore dR ordl &) a1 & Afdensl 3 S 73l vd 744l Jifderel JAoleml wivd g, dl 11ai vd 124t fSrsyer sit siist
SRl 1ont 47 03 Riwer &, ot Garidl @ sz FRIPIRARIAS @ e o1 3| 29 daridl @ iz 18 rRiRhRider B ¢aw: A aide 3, Aol
af 1994 31 amer 2012 31 sRn, A6 19 oidl 53, ... (SRAaeieT)

SHRI BHARTRUHARI MAHTAB (CUTTACK): That was the official amendment moved by the Government itself.

SHRI MANISH TEWARI : That is right. All I am saying is that those who preach decentralization should also start practising
it. Yes, we brought it but, how much has it been implemented? How many powers have really been transferred to the
panchayats and to the municipalities? ...(Interruptions)

3i. 01 Ris srstotren (T3 AM3): S/ A4 Iy 31 o1df 8lofl, fBograrer 3¢a1 ordl &1 Arpar ... (=uaeror)

oft arofiy ferard & Jremmufer Sft, 2ra wsar aiar &, ciftpor 3T Iotol B ST Blofl AR, ... (RIcENaT)



Fsmufer ABIGA & 3ISToIleT Sfl, SId 3MMUh! JHidbl ficien, ad 31U 3t ard oaalr 3ift s d6 Sy,

oft areily ferardl: Jremufer Sft, s3d Arer-2me SABSORICT efdefdsa o oft yafer ot Si sea B sruiierr eft, 33t #ff Sl eaelidea & faw &
Al 3ADT S GRRI 2T, 333 3oft Us Sl 91 ot 33 Arer-2mer 50 3fi 60 P gorep 3 Biferedt sl prudiatst &t @ Jord 1, 90 B
Gor 3 8 3 ISt B dig i SsPcaer wrudaist oI 5160l 8311 3AD g Sl IR uc 331, Pog, Tolld Asell B g6 &, A5 doft
28 913, Il us o, TRl 3RIcH A IRPR A 3om3 fAocdl 3T cilsll b arel 3 acil 18

g 9 A SARTE s Wl & b S &A [AbogIdvl I dId DA 3, SId 8 Dog, dolld Al Pl dId Dl 3, fUeel S Gorp! 3 Ascauul uraR fore
3311 8, ORI PRI XD AI8 bog Dl 8l Al sl D, dleft crordl &) 3A U2 #ff Acol 3 aal dI 5w &) Ydlu ADR of $A docl gu ul¥d9l dI
Sl gu 30 Riaser, 2005 ot ug waftoret o1 sioal fipan) fSrrer 31 i, 2010 ot smweft RUIE & &t siie a8 Pog IRPR B s ¥ 3

Sil ofiol JUlv IRPR R G AGGIl Al 3 [oo &1 Al & yfer Adgorelle o1&l &, d A8 9T SINd 8 fob Usell YorrRifore amriler 1968 31, 1983 3
IRPIRRA 3IRIGI, b Alselt A@d & olefea i 3l b2 ULl paflorel @I sloel DB W] DI IRPR of A Ydie IRPR of & fpar &, iz it
DR of odl fepe,

RIS SR Sit of D8l fob Ygor JRPRI & Arel faeiter ameretl 9 igerma 8iar &) 3 A s1ips s3AfeTe oidl & 2aT g qeiifp 3 vorslu 1 Ydie IRl &t
T B2 3@ g Afdpol F IATe dradl g b 3o I Use! S Tolsie IRDBR off 33;APT goic vdliic Tl dbadl 3 I am not making a political
point or NDA versus UPA. All I am saying is that those people who talk about discrimination by the Central Government
against the State Governments should keep the relevant statistics in mind that over the last eight years there had been a
five hundred per cent increase in the funds which were transferred by the Central Government to the State Governments.
...(Interruptions)

SHRI KALYAN BANERJEE (SREERAMPUR): How much tax had been collected? ...(Interruptions)

SHRI MANISH TEWARI : Of course, tax was collected. ...(Interruptions) 1,26,623 oas sug, 2012-2013 o1 St soic e &,
T8 RN DBAI 3 O fbeIoll U1 Pog IDR 3 A< AIDRY Dt 32 Bog, o ygeit @ diat, ag 5,18,182 s wuw 3)...(=aemer)

MR. CHAIRMAN : Shri Banerjee, please sit down. Shri Mahtab please sit down. I am standing now. Please sit down.

I would submit to the hon. Members that every political party will get the time and you reply to the points raised by Shri Manish
Tewari or anyone else at that time. I would request all of you not to interrupt now.

Shri Manish Tewari ji, please conclude now.

off Frofie feyard) : Jramrufer Sft, 9 uia frore 3 ol ara J9ma @2 Gor,...(gure) d1 welae 8N, dd & CAB Tl ... (AT

MR. CHAIRMAN: Let him conclude now.

oft rofier forardl : S ot 216 A B2 32 ... (RAAHIET) 3ISTelIet Aled, A SI3l, e ol DI Baare oft Sloft anfde; smud! @R Biesn, A sma
31uoft g s, ...(=awror)

MU ITBIGRT, PR BHIL U2 3G SCollA COIRI Sl 381 & b a0l USRI ATPRI Bl S=II6T U sAfere &= w=iifes Jaa2 Saet oelaordt &8 3
a 3ADT I a9 b faa i St @ Ssmen aifde who boosted the tax to GDP ratio whereby we were able to transfer more
resources to the States.

& 3nRaz 3 vorfidlt & w3 I wson aredl g feel ©f Aol A $A 7 DI Bog, Tolld AL DI DR Sol B pifsrer Bl srfl F ygon arsdr §
fop SIa #FaS U BHCI BT &, ST S~ dite bl fderrel AT U2 BIICH BIAI &, SId PIETID &P 3T DU U2 BT eI 8, S SfSAol $Ihe=Ie 3w
ASA U2 FHCAI Il 3 Al TR0 A 3ol YGoil UL BIACH BIAI & AT A U2 SHAI Il 3, UG HAC Dol DI SIBIA &) AUl ABIG, T A IRT
P0G, IIDR DI ABRISE, bl AIDBR DI A8 D& Joll alfse &6 "This is your baby, we will not send the MARCOS; this is your baby, we
will not send the NSG; this is your baby, we will not send the Central forces to assist you in fighting naxalism"? siddarg 3t
s dior gorpt A 3o Wisd 3B 3 ...(=mera)

Fsufer A8k & Fofly Sft Dacs HifSy
SHRI MANISH TEWARI : Just give me five minutes.
MR. CHAIRMAN: No. You conclude within two minutes.

oft ol forars) & 3BT Jolol b1 grIAT Xl AIfdE ... (RMaEer) MUY ASIG, A 3Gl A X Soft AfY) ...(Rderer) 3Muw! oft it
fdrcten, aa sy det cor, ... (AqEm)

Fsmafer #a3Yc : Fofia Sft, smu s o SIS, ... (aeror)



ot Frofie ferardl : Jremufer Sit, i wsolr ars 2ar &I fob el diel Gorml A RA siiddls A Ulfsd &) Sil #RA D JIRIURI R8I Refer 8, as dga
srelel ofdt 3 Uit IRem ufserfer 3 Pog IPR 3R IS IRPRI T URI B IR 3 B3 RRIR B! aifde, RRI Sl sidwas BT FRT 3,
$3 3DAIG P AL A B A 3Py D2, 6 oD oI5 Ah| Al TorfldHt D15 Pog, goier sl BT AT o1dl 3, A R Bl it
3IKials o Raeliw e1STs 8, 33A AP 31D A cIsal DI, HIddl A cISol DI UP SR g

In the end, Mr. Chairman, Sir, I would just like to conclude by reminding this august assembly of those prophetic
words spoken by Mr. K.M Munshi in the 15t Constituent Assembly. What he said :

"I would warn the Members to remember one supreme fact in Indian History that the glorious days of India

were only the days whether under the Mauryas or the Mughals when there was a strong Central Authority in

the country; and the most tragic days were when the Central Authority was dismembered by Provinces trying
to resist it. We do not want to repeat this fatal mistake."

All that T would like to say, Mr. Chairman, Sir, is that those words spoken 60 years ago still remain very relevant, very
concurrent and very profitable even now.

SHRI ANANTH KUMAR (BANGALORE SOUTH): Thank you very much, Sir, for giving me an opportunity to participate in this
debate on Centre-State Relations.

Jrommafer Sit, o sofly ferat Sft iz U Acol @l dbdel sroll 8l dsoll AIgall b A Yool dog, dolldl A oldl & qelifcp Afdelol dollol drcil I fdarR
oI 3i? 3PR AR & Afdensl bl Ioll 3o8lol DI Al AR DI oft bt &) sAfeIE AL B [Foll Bog oldl 26 ADAL &) Id A2 ] Aolly Sl s 28 &
fob sfE=rel S3cicRic uR BotelI B3l PoeS 3 BIIcHl 3l (el D% G SPI8l U2 &9ell g3l Siai ol BaIctr a1, Al T 3A AT R PBderR! sieT Ada
37 adiasarg 3 Raciis B¢ ol #ff cTSall BIoT 3l 32 IS DI cISoll SIS eIl 3D U g, DY 32 IS DI TFUIGR BGIT BI0M| A 3T ABRICE, I
HADIDI TP &, Dolicd A DD TPI 3, dl i MUD HIEAH A, AGol D AL A Alolol~ 318 Hcfl Sl A Uoll ATEAT & b JGID! DI 31U TR
3IcTI3l ofat B2 ¢ 37 dlol IR J[GRIA fdermel #Sel of ufdd ©Db ISl S AP dR 91, Al 3MUol Dal fib U AP HUR AMeel o D2 3MET,
FHBRIEC, DI Aol U2 33 Holelol o B2 BT IADI dol U2 3 Aollelel of B2 31T, cifdbal ad sft a8 cIfdaad &) AT Yo 3 siddarc! siferfaferi &
Racew, stilene, el del 32 Yol of U U RG] (RIR B3b 316 Ad} Sft P Rt 9isT, cifdpel 3pft dw J a=ils wf¥d of 8 ®2 dafdad oS
3| 31 oK & o As 1SS AT BT Yrectd 3).... (et 9 Hfics o1dt w2 BT g

MR. CHAIRMAN : Nothing will go on record.
(Interruptions) &€,
MR. CHAIRMAN: You will get time. We cannot have question and answer session that you will ask and he will reply.
...(Interruptions)
AUl #ABIGA = Frerarc Sit, U 9l ABE IR 3foid PAR Sit I dictol ST

a€| (caaeror)

SHRI ANANTH KUMAR : I want to remind our hon. Home Minister that when there was a debate in the Constituent

Assembly on federalism, the then Prime Minister Shri Jawaharlal Nehru Ji moving his Objective Resolution on 13t
December, 1946 reiterated. I am quoting Pandit Jawaharlal Nehru....(=mazror)

ANl ABIGA : 3loid PR Sit, MU off TR DI AT DI
&€} (caeren)

SHRI ANANTH KUMAR : Pandit Jawaharlal Nehru, while moving his Objective Resolution on 13t December 1946 reiterated
that:

"The need for a measure of uniformity in regard to apparatus and machinery of Government at the Central level was
to be considered in "cooperation and consultation with the States" and that all power and authority of the Sovereign
Independent India, its constituent parts and organs of Government are derived from the people. The Constituent
Assembly Members did a commendable job by envisaging a cooperative federalism set up because in the turbulent
and bloody circumstances prevailing at that time of partition and in the wake of India's partition, it could have been
very easy to swing towards at least a highly centralized federation."



AEIG, 3A IPRI UfUSA SIAIG2 TlIc] oIE% Sif of bSAUCTSH BT BUISIcA BoAdcieied 3z oIufea FAdbiorsd B HUL ACIG 3, VAT Ioalol Bal| d
3IUP GRI ATGToLT 316 i} Sft 3 ugelr argsn 5 R 31U PoAerefed 3l piufea Adbforse & B A $;A S9I Bl Iell I 87 T TIIIRT 3R
vorfictat e archl Sit uet waRforel arRICRA et 3nfe Sl 31U 9 B2 38 &, T AL A 3MMUol PB YSATS DI 87 R Al &b e vl as a1
JActg-aftaer fopen & =1 oIS aat & 87 BRI B ASS Ac 3 cibdd, o1dl 3| DRI Ut clldodd, & Raenw &, wispRt urdt uf¥arars & ust 3 3) &
cire] Sft @ ol J81 &) d dordrG @l IMgoll B2 38 & 3T derdrs o usl 3 dliel 28 &) FSI Jofdl K Yol dgd Uit g3 i A a1 e foo St oft
SRIYTDIYT oIRRIVT 312 off ciifden ot arcfier 3 sme 3, I 31T sicdba-sicdba Aforen stielt &t aew act swe 3, ...(Interruptions)

MR. CHAIRMAN : Nothing will go on record.
(Interruptions) G€; »

off 3icicd AR : JFUfer Sft, F Fuciapur Son argen; ol P eI oIdl Bal) Aol As Bal Tliel, YA A6d Sft...(Rm@erer) 1974, 1975 sz
1977 3 AftgRt 33)...(Aaeel) SRIYI9N SIRRI Sft & oided 3 dronendl & Ractw e fpen, ...(x@urer) Sl ciifdn & <1 38 3, a6 sicdd
dcpd 2Nfor s1ieft I Arer Tt oK. (aeet) For 9rvr oft oidt war, aevr ot ordl war ... ()

MR. CHAIRMAN: Nothing will go on record.
(Interruptions) 3€; *
MR. CHAIRMAN: Nishikant ji, this is not the way.

Shri Anant Kumar ji, you please address the Chair. (Interruptions)

ofies 316icd BAR : & Ds ADAI §, TIICL YAIG Sil 3ADI S[AM & AD 3|...(RIGEIeL)

off eTre1 gIIG & dor B S9r i Stordn usite ol 3. (uaeror)

ofl 316l PR : d9raIG B S9I B oAl IpRAL 3 ... (aEel)

MR. CHAIRMAN: Nothing will go on record. This is not the way.
(Interruptions) 3€; *

off 316l PR : A6ft 33 Y1 Sterer fBret; smucht Storar uret of s 3 102 il ue gora ersy) 91 fie st Serar urct of S ... (=aemer)
$cToll ifeferet Zar01 Zenfi fpen 3 b siorRiscer 2 U2 vep f¥1S ot oRn 3 ... (dee)

MR. CHAIRMAN: Nothing will go on record. -
(Interruptions) 3€; *

oft 36l PR & Aemule Sft, AS 3mST B o1 3 Pog I Rrea Jdiv PoIRIel Pog, 3l A Adell DI Sip A oIl aen I 3, 3AD U bl
HAGITGIL 3, 33D DPRUI 3| IADI 0P HoIWIPIDI 3)...(Raee) I D & b Sil P& 2N, a6 Pog, A Pog, B GRI Pog, D fe1e Bl Al st
® feru ordl 8lon; Sl Pog, A Pog, b GRI bog, D 18 Bl As AP 3| As RiIcaaA il DI, Ioih Asft AfeRI D 3l DivfA e areil ot
sfifere smen @ aRiif I B3 A & fp J v uf¥ar & onfYa 3)...(=raumet) 3ot Al & ufvar I ul¥ar & gRI ufar & fRre & gt urdt
3)...(caaeer) gt FReR 3, W 4 Aad 3| A6 ARG ) ... (acrITer)

MR. CHAIRMAN: Nothing will go on record.
(Interruptions) €/ *

ofl 316l BAR : G T cllddd, oldl A 3| TPIRPR A 3)...(RM@eel) I LR oldl A 3| I UPIRPR A 3)...(R@HIel) I AT
RIABIR Al b ATl ofdl B 3| Bod sl b Arer Agora o J)...(uaeior)

MR. CHAIRMAN: Nothing will go on record.

(Interruptions) G€;*

oft isrI forsuar (aFard ImR): Asmufer Sft, 2 @R dict i 3B 37... (=gwre)
Aafel ALY : cirel Sit STard Sol 3 Aste &) MU RiAT a1 HIfSTe,

€| (cxreon)



AUl #ABIGA = cie] Sil, Stard ol Jf Aster 8, 31U RIAT 311 HIfSRY efrel it Aste
3€ | (et )
MR. CHAIRMAN: Nothing will be recorded.
(Interruptions) G€;*

off 3Gid BAR : 3G, A2 Ud THI PR & Fofly st Sft o Par, # Mud! WA B2 @ §, [ v DACCIGT GRIA ol
a@f3u)...(Raewer) cifepel BACCIET YRIA HA JPN?...(REGT) HACIG GRI 36T, aiglelel Saciwic BRRw 3, ...(RMaeret) fol fcs ot
fopen ...(aaemer) W fics odt w2 @ §... (@) dACCIel YRIA BT & g, iR Al & da 3 olgerel Sacwic PR B ArRp
A...(=xaemer) ad 1980 3 1990 aw wmeft 10 Jret, st siieht Sft 4 et sz arg 3 4 AreT Artofier Isfia sieht St of 1ot faper. . . (caaemor)

Fsrufer AEIGT & 3mueh! 8ft 9T e,
€| (cauror)

oft 316 BAR : Iao1 10 el 3 32 et 3ol aredl olgretel Sactudic BRI 6 #Hifesr v e ot cerarR odt 6. (@) aweit 10 e 3
10 #fifder & o Brb 7 o o). (=aenat) otgroret s8)erer D3RI ifderct B gRI 3)...(aeme) ifderer 6 srifiea fjRmc diferft
& & ol9lelel Scld)erel PRI I Tolloll A3y 3AD! dob Dolt aifde, cifdpel af ofed 31 9 fopel, ofedl 3 9RF Dl D dIG RIfep 36 Ief
St d6 &, ofed 3 9[> Dol D UG Jod A 6 D2 [, Al oterelel scIs)ereT diferft ot fapft of Yoroiiider fapan Y & oK A Daoll argen fb Sor
@ ud Iuyerretscf off clrerpeur smsart Sft of rereiia sicel fd8Rl St P olfea ¥ g fpar 3l 33 B8 Alel CPIAR el DI Daftorel of
19 drest @ St 290 A et oo <t off, 33 v A1 3 203 rodSea wida o) a6 9 AR IR of foven 3| F vorfidi=it & @i¥ 3
Paoll d1eol| Borilctft &1 el a2 Rigeaa it of &I 3| vl & Racnw awerar Sft of, uEIet BiERI of smarst 3ort 3)...(=a@ume)#d RBrb
qurIeT 1 Ridr oidt &2 @t §)... () 51 gor 3t 10 s 3, 10 ygor &, ans &omet 61 URIeT Dot PR 3, Sloldl ol B fiferer par sft
3l, gat ordiol ucerId Sft 3, Srrciferar Sft 3t sfie 2t 10 3 Serer 2wl of worfidi=ft @1 faRter fopen 8 semmr Ris Sft w6t 35 3, Iorp smoftais
A 3liT sl Pl Storar & smeftaie A siacier Aea Sit asl ot dof b &, B Sllofoll AISS! b Tl asi Pl AeArsIarct urdf bt IR worict=it
&1 ugierz 3?7 st Sit 3t o, 2fSR dler, dst sivee BT, Al I8 I 3l Ao sivee voriidtsll srivacd Bl Fersiir Rigrasa Sft srivaccft
DY) I 3ARAcI9l Aed Sft DT DI IAfIDR o1l alon) dat forferol PAR St DT DS 3iferPR o1&t dlom T=1 3A 3iRactor Ared it Aoy, d A6 gl
AToToA1RI IR Rig A6 Sif 3 Yol argsn? d 3y ofdl el ADd 3|

off 9iclog AR (Blonwdl): 3ol AAer fverr 3, za1 3t AP A 57 ArT P 22 39T AMUDT AIA DI Sl S, ... (RIedTT)

ofl 31oid AR : o1, 3Mu et 3B 2 or Sft, sARTE i Bs @ ... ()

Fsufer A8kG & forformia Sft, #2 A6 Daal gu ddcllv 8l &l 3 Kb 3eR A RS 5¢R A RGHIel 3l BT 3| 31U 3foid PAR il DI dictol SR
G€ | (ceraeren)

off forfdrmia ga (ehigst): iy, aicf St am dier 38 &)...(aaurer)

off sroid AR : #IG, LorRdlCdl B ¥ I ol¥og 4TS AST of Sl Icedic G &, 33 3 AGol D Aol UGl A,

"There is strong doubt even of operational effectiveness of NCTC. In the absence of clear vision and strong
political will, we may be condemned to again witness confused and contradictory approaches as in the case of

Batla House encounter on 19t September 2008 wherein even years after the incident the Union Government
feels too uncertain whether or not it is genuine encounter between terrorists and the Delhi Police which
functions under MHA, Government of India."

Sir, there is a contradiction. Shri P. Chidambaram and his Home Ministry says that Batla House encounter is real whereas
Shri Digvijay Singh and one of the Ministers, Shri Salman Khurshid, says that it is a fake encounter.

MR. CHAIRMAN : Shri Ananth Kumar, please sit down for one minute.
&€ | (et
AN AN : <liel Sft, 3 IRR A B 36IPA DI 16 BT §| 31U 36 15T,
...(caeer)
MR. CHAIRMAN: Hon. Members, nothing is going on record.

(Interruptions) G€/*



MR. CHAIRMAN: Shri Ananth Kumar, I am standing; please sit down.
...(Interruptions)

MR. CHAIRMAN: Please maintain decorum in the House.
...(Interruptions)

SHRI ANANTH KUMAR : I am just quoting what he had said in the meeting of the National Development Council. &€|
(Interruptions)

MR. CHAIRMAN: Shri Ananth Kumar, please sit down.
...(Interruptions)

MR. CHAIRMAN: Hon. Members, it is 5.30 p.m. As per the List of Business, we have to take up Half-an-Hour Discussion. So,
Shri Ananth Kumar, you may continue your speech next time.

I am taking Half-an-Hour Discussion now. Shri Arjun Ram Meghwal.
...(Interruptions)
oft srsfot 21 draranet (HioeiR): Mufer F8lGR, MRl fordcel 3 b elisT a3 3iis? 9 asy) & 9 B2 3 §) ... (awre)
MR. CHAIRMAN: Nothing is going on record. Only what Shri Meghwal speaks will go in the proceedings.
(Interruptions) G€;'»
FHTafe! ABIGA & 3ISIolIcT Sft, 3MU A B A DA Jo SISY| MUD {18 3IcTel A <IsH 2 3

€| (caaeror)



